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CENTRAL xLﬁiNISTHATIVE,TRIBUPF&JGUWAHATI BENCGH, GUWAHAT I

ORIGINAL APPLICATION NO. 1Q'F  OF 1995,

ceipeaeeaan C/ V\ . j @W\‘V\.auf\%‘\‘\ ............ APPLICANT(S)

.

VS - -
Union of India & : s, ooy . ~ RESPONDENT(S).
i . .
For the Applinar s) ‘Mr.BaK.Sharmav
| Mr.S.C.Biswas
Mr.K,Bhattacharyya,
N / ) * ‘
#or the Respondertc - Mr.A.K.Choudhury, Addl.C.G.S.C.
OFI* ICE NOTE T hﬁ DATE 7 QF cT T ~ ORDER - oo
14::9-95 Mr.B.K.Sharma for the applicant.,

| /égegypnfgtzl: e F)

p Ul v ana bl 25

N Jé\(xrﬁ(ﬁ“ 2 ro - i‘ftl ‘

g4

~

1m

Mr.A.K.ChoudhuryAdd1.C.G.S.C. for
respondents on notice,

t
Leayezgoin' in sincgle applica=

‘tion granted. In view of pending 0.A.

No,168 ‘of 1995 application admitted.

Respondents to file written statement

o or before 13-11-95, Pending further
order qu ooeratlon of the order cone
ualnég% Tetters dated 26-7=95 and
31-7=95 is hereby stayed., Liberty to
respondents to file show cause and
seek modificatién,agi;dvbsed. Retun-
nable on 13-11-95,

Adjourned to 13=11-95,

/

Yo

. .Vice~Chairman

Mem
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@ ) ' L2

| :"O-fA.No. /g

14,411.95

- cant.

3 /95 N

/ /
Mr B.K.Sharma for the appli=-

Mr A.K.Choudhury.Addl.R.G.S.C

for,the'réspOndents;

At the request of learned Addl.

C.GeSeC time granted for written

_statement.

Ad journed for orders to

84141996,

Mééééf- L © Vice-Chairman
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8-1-96

CMr.A.JK.Addl.Co

(E? .

.OA.A.oNOo \27' /1995 ' s

~ \

Mr.B.Ke.Sharma for t:rc
GsS.Cs for the ICcDO
“djourned for orders co

Liberty to file counter{‘

b~

Mefiloer Vice=Chairman
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MreSeSharma Lcr .= apraicante

19-2-96
A’idl’CoGeScCo for

MT « AaKeChoudhnury.,

the respondents‘ To be listed for

hearing on 25-4-90 .

Vice-Chairman

Member

1m
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0.A.No. /Z?/?f
:  25.4.96 ' Mr AXK. Choudhury, learned Addl.
C.G.S.C. is present.
D Zrwe g Fal 1923 AR - Mr S. Sarma is present for Mr B.K.
d\{%-ib.l‘/\ A

Sharma, learned counsel for the applicant.

2) \VSMP/O/\M \.'\k ) Written statement has been filed.

@ O.A. ready for hearing,.
L - ' ' '

List for hearing on 7.6.96.

- | Me?ﬁg’

nkm
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7.6.96

trd

I5mbedG

| Bendh,

0 .

OANo\Q’f [C?S’

Mr. K;Bhattacharjee for the applicants.

. Mr. A.K.Choudhury, Addl. C.G.S.C. for. the

respondénts.

Hearing adjournéd to 25.6.96. °

I

Member (J) DkﬁmﬂA)

Loarned councal MrsKsBhattocharjed for

the applicants Learned A3dleCBaBeCo Midols
Choudbury for the respnpndentse '

Lint for hearinny on Be7«26 ¥efore Hingia

s
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-
OFFICE NOTES DATE 'COURT's ORDER
| ]
12.7.96 Mr.A.K.Choudhury, learned Addl.C.G.S.C. present

trd

-and informs that Mr. K.Bhattacharjee has some

personal difficulties today and requests for

listing the matter in next week.

List on 17.7.96 for hearing ('For being

spoken to').
Mé'é/
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17.7.96

0.A.No.187/95 %\ S

i

i N
_ o ?".'».'__ '
Learned counsel Mr K.S. Bhatt‘agharjee

for the applicants and learned- Addl. C.G.S.C.,

‘Mr A.K. Choudhury for the respondents.

In the course of submission. during the
hearing of this O.A,, ,“learned counsel Mr
Bhattacharjee appearing for  the appliéants in the
O.A. had placed reliance émong others on the
following orders of the Guwahati Bench of the
Central Administrative Tribunal in support of his
contention that Special Compensatory (Remote
Locality) Allowance is adrhissible simultaneously
with the Field Service Concession to the civilian
employees working under thje Military Engineering
' |

Service: ' g
!

1) Order dated 29.3.1994 in 0.A.No.48(G)/89

- D.B. Sonar and others -vs- Union of India.

2) Order dated 30.8.1994 in 0.A.No.174/93 -
Satish Ch Omar -vs- Union of India.

After the hearing v:i'as over it was noticed
that the order dated 25.4.1996 passed by the Hon'ble
Supreme Court. in SLP (CC No.1821) (in Union
of India and others -vs- D.B. Sonar and others)
arising from order dated 17.11.1995 of Guwahati
Bench in R.A.No.3/95 in 0.A.N0.48(G)/89 had been
received. This order could not be discussed during
the course of hearing. Hence in order to. give
opportunity to the both the sides the O.A. has
been placed for being spoken to.

After hearing the counsel for the parties
it is ordered that the judgment in the O.A. already
heard will be delivered after receipt of the final
order from the Hon'ble Supreme Court in the above
mentioned SLP, namely, Union of India and others

-vs- D.B. Sonar and others.

Copy of the order may be furnished

to the counsel for the parties.

Mémber

Y, 3on



0.A.No. 137/7{ N | /’”

. . N
25.6.97 None present. List for hearing on 6.8,‘9"7‘;,'

" Member

nkm

’ . : i | i >
§57, AN T e
(575 e,

20.8.97 Heard Mr K.Bhattacharjee for the
o applicant and Mr A.K.Choudhury,learned
Addl.C.G.S.C for the respondents.

counsel of both sides have comple:.
ted their submissicns. Hearing concluded

Judgment reserved.

Judgment and order pronounced.
Application is disposed of in terms
of the direction contained in the
order. No order as to costs,

, ' Meég%f
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH. - ¢

Date of Order : This the 10th Day of September,1997%

- ShFi'G‘L-Sanélyiﬂénhdministrative Member . .-
Y : ‘ ;

+
i
-

Q.4.NO. 168 of 1995, .

sri Tikendrajit Brahma & 23 others . = . . Apﬁlichni?'
- Versus - ) , S
Union of India & Ors. . . . Respondents

C.A.No. 183 of 1995, |
Sri Gazngadhar Kalita & 18 others T e
| - Versus - _
Union of India & Ors. o

. Applicants

<Respondents -
O.A.NO. 184 of 1995

sri Baikuntha Das & 14 others . « « Applicants

- Versus - i
. . . : f
~ Union of Indie & Ors.« +« « eRespondents
0-2:NO«185 of 199%. o
Sri P.R.Rajak & 11 others e . .Applicanéé
- Versus = }
Union of India & Ors. . e Respondentsj.
0.x.N0. 186 of 1995, i
Sri K.K.Chcudhury & 26 others e o e Applicants;
= Versus = '
Union cf India & Ors. ¢« e e Respondenté.
O.n.No. 187 of 1995. | A
Sci Tapeswer Singh & 16 others o « oApplicants i
- Versus = i
Union of lndiz & Ore. e e e Respondentsl :
!
C.haNo. 188 of 1995. {
Sri Prem Kumar Eaishye & 23 others . « <Applicants é Ty
- Versus « | %
Uniecn of Indie & Ore. c e e ReSpﬂndent
O.2.Ko. 189 of 1695, . é
Sri Mahendrs Kumar Das & 21 cthers o s .Apolicamts{ ‘
Union cf Indie & COrse. e o QRespondénts

¥
i

]
A k
LA

contd...2 " M '




191 0f 1995. = .
Doy ‘& 24 others ™ . .

R caleuttall . |
< 3. Garrisonﬁf‘ngfineer. - RUECU
§ D 859 :Bngineer Works Section L

' ~ Cfo 99 K.PsO. ¢

4. controlier of

Defence Acccunts, :
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_ - versus -9
1. Union of India

" 2% The Chief Engineer. T
-*Eastern Command H.Q. ..
Calcutta. . L

-——— PRETNEN

3 Garrison Engineer. , 1,.3“.14
. 859 Engineer Works section.

“ Cf0 99 ‘A.POe =

- 44 Controller of Defence’ Accounts ‘

‘Gauhati. : .
O.A.NO. 195 of 1995.
William Smith & 21 others
-« Versus -
1. Union of India

2. The Chief-ﬁngineer;
Eagstern Command H.Q.
Calcuttae.

_* 3. garrison Engineer,

859 Engineer wWorks Section
c/0 99 A.P.O.

4.
Gauhati

O.A. NO. !.96 Of 1995.

Sri Someswar Bhuyan & 24 others
- Veraus = -

1.-Union‘df India -

2. The Chief Engineer,
Eastern ‘Command H.Q.
Calcutta.

3..Garrison Engineer,

'859 Engineer Works Section C/O 99 A.P.O.
Controller of Defence Accounts.

Gauhatd .
O.A.NO. 197 of 1995.
Sri C.K.Janardhar & 24 others
- Versus =
i1Union of India & Others
2. The Chief Engineer,

Bastern Command H.Q.,Calcutta.

3. Garrison Engineer,

859 Engineer Works Section C/0 99 A.P.O.
4. Controller of Defence Accounts,

Gauhatli .

Advocates for all the applicantsﬁf St

. Respondentsi

A e e glhe, .
BT .

Controller of Defence Accounts,

—erers e gt pgen
: '

Responden

®

e e e Respondents
. » ‘

IR Applicants

T

AN RN g

« o o Applicant

o o o Respondent?

.

ts
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The applicants”in‘theaahove mentioned: 16 :(sixte
st il 'a‘&sﬁ:&mﬁ@'éﬁn—:’-- :
Original Agplmcations are employees under the~Military
' o RN S |
Engineering Service and’ posted*in varicus” places in: theh;iﬁ‘J

IR }itm‘»i-- *--_.‘:‘\f"f; : kol

State of Arunachal Pradesh.- rmission to snbmit comﬁigea

i

|

it L

applications had been- gtanted racts and law involved 1n l”

ALy

LS B

N
these applications are same gpd therefore. for the sake S
- i!“" L. ' i

i

of convenience the owigigpl gpplications are aisposed of .%f
RS2 A Bt RAA 4

: . |

by this common order. . .

R "_,,§

2. The Special Compepeatory (Remote Locality) o S
Allowance was paid to ;ye’nefence Civiliaojemployees S
posted in the NEWLY nirlgno FIELD AREAS and MODIFIED :
FIELD AREAS with effect from 1.4.1993 vide ginietff of 1
Defence No.8/37269/AG/PS-3(a)/165/D (pay/Servicea)

dated 31.1.1995 as £°11°33_idi _ -

A, % N »‘:?;—'ﬂ.—‘!?ré‘ Seas g e ~— ‘i

'i) nefence ‘¢ivilian employees aerving
= in the- newly defined field.areds 'will - .: |

continue “to.be extended the.concession P
.~  enumératediin Annexure *C'“to Gowvt— .. :-
letter’ uo.a/ozsas/ac/ps 3(a)/9N-5/p ...
(Pay/Sérvites) dt 25 Jan *64. Defence . .|
civilians employees serving in Newly .
Defined Field Areas will continue to- .
be extended the concessions enumerated b
in Appeéndix 'B' to Govt letter NOLAP . '.%
25762/aG/pP8 3(a)/146-s/2/n(pay/Services){_
dt 2nd ‘March 1968.

ii) In addition to above, the Defence
civilians employees serving in the 5
newly defined Field Areas and Modified y

field areas will be entitled to payment |
of Special Compensatory (Remote Locality] |
Allcwance and other allowances as !
admissible to defence civilians .as per
the existing instructions issued by ﬂ
this Ministry from time to time.® .ﬂ

The date of effect of the above crder was substituted
by corrigendum No.B/37269/AQ[PS—3(a)/1862/D(Pay}A§e#vices)
dated 12.9.1995 as below 3

coa “These orders will come into force : :
' wee.f the date of issue of this letter |

¢ %
10 e e ..’1 )

coﬁﬁd...&;

——
B
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;’ L T ) N

" na.mely We€of 31 ol 095 .. ;ﬂ Othet words,
- , " no recovery will be 'made on account
| : : of concessions like, free rations/free
: S - single accommodation etc. already =
” availed of by Defence Civilians_as part
of Field Service Concessions from -
1.4.93 to 31.1.95. simillarly, no payment
on account of SDA/SCA/SCA(RL) will
also be made fromh1,4.?3‘to_30,1,95;'

fu

e — el o

Furtﬁef amendment had been made to thé iéitér daéédi | f
31;1fi995~above vide Ministry_pf Defencé,}etter NQ;B/
35269/§G/Ps-3(a)/?BOOD(Pay/Services) daﬁea 1174f¥99$
i;ébfgr as-it relates to employees éos;ed,in théaﬂeﬁly'

Defined Field Areas and.néwly:defined Modified Field Areas
as below A
. "The Defence Civilian employees, serving
in the newly defined modified Field -
areas,will continue to be entitled

to the Special Compensatory (Remote
Locality) Allowance and other allcwance
as admissible to defence Civilians,

as hithertofore, under - existing
instructions issued by this Ministry P
from time to time. However,in respect i
of Defence Civilians employees in the
newly defined Field Areas,  Special.
Compensatory (Remote Locality) Allow-
ance and other allowances are not
concurrently admissible alongwith
Field Service Concessions.®

3. Heard Mr K.Bhattacharjee, learned counsel for the
aéplicants in each oOriginal Application and Mr A.K. L
Choudhury, learned Addl.C.G.S.C for the reépondenta. The

applicants are Defence civilian employees posted in

various places in Arunachal Pradesh and according to the
respondents, the applicants were enjoying Field Service
Concessions facilities (FsC for short), namely; Free
Ration, Free Single accommodation etc. provided by the l
respondents. Therefore, in terms of the aforesaid letter !

dated 17.4.1995 they are not entitled to the payment of

short, in addition to FSC. accordingly the amount of  sca

Ry
Special Compensatory (Remote Locality) Allowance, SCA, for "
j!
{
{
I

/( paid for the period from 1.4.1993 to 31.1.1995 was not

contd.,; f;




ST

No.Pay/Ol dated*26.7.95 z

“In view of pending clarification
regarding application -of proviaions,

"Min of :Defence ‘letter 4t «31-1-95.
J95 payment*on account ;¢
for the period: 1-4-'93 ionward
ade is irregular an ‘
fand requiring




uy-.“. “ly

Mln Of‘.‘" oS e ,.ﬂ,a__ . = - -
“”/dfdﬁzhnacharipradeshﬂhavétb%%%ﬁ?ﬁ“%“
*{e1d "and Modified Field Ared .
A we. lease jntimate specific authority - \
S classifying yoursoffice location in Modified -
- £1618"ATea. If 10cited in modified field area.A_

y

facility of FSC. may be stopped forthwith and
“recovery if any: frém- 1-2-95 on account of cost

of Free Ration/Single accommodation may
effected before allowing SCA(RL).

be

'I

2

- In; future advice of your AAO CE on finan01a1n
matter may inveriable be accepted to avoidiany

com-licatlon whidhrhas arisen now."
The AccountSwOfficer, Shillong followed it up as

) }

below,g.

#fhe recoveries may please be effectedxfrom:
the concerned indirected involved in the
‘following bills to comply will be directive

of the CDA Guwahati. 1@

1) 01/cash/30 dt.29-5-95.,
2) 01/cash/31:8t. 29-5-95,
3) 02/Cash/73 dt. 27-5-95. ’
~4). 03/Cash/51 4t 17-5-95
'$) 05/Cash/19 dt. 26-5-95
6) 01/Cash/71 4t.30-6-95

v
i A S LS .

3

FANN VRS 3 TV B

5111 bearin% voucher No°01£Cash/

The s
69 dt.. 29-2 Eg on account of payment cof

SCA (RL)

is returned unpassed for the reason stated s

above.” a3

the Tribunal at admission of‘the present originalfapbll-

cationse - - . ;'L

1

Se The decision of the Tribunal in S.Ce. Omar(Suora)

was based on the its decision in D.B.Sonall and others.

SLP No.17254 of 1995 filed by the respondents was dismi=

ssed by the Hon'ble Supreme Court on 24-7«1995 with

liberty tc file Review Application. Review Applicatiod

No.18 of 1995 filed by the respondents was dismissed

by the Tribunal on 20-11-19295, D.B.Sonar and others,

RA 3/95(0.A.48/89)and RA 4/95(Cca 49/89) and some of the

other cases referred to by Mr.K.Bhattacharjee were
subject matter in Union of India &and others vs.
B.Prasad, B.S.é and others(Supra). The aforesaic
letter dated 17.4.1995 was under concideration

by the Hon'ble Supreme Court in that case. The

Hon'ble Supreme Court had held in the Order. dated

contd/=%.
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b reba T, A

are entitled to both the Special Duty A.  ance arﬁv

in’ terms of the aforesaid order dated 17.4:1995.memmm. -

‘as regards payment of Speciai Duty AJIQWance to rhﬁknce

9§7xiﬁl‘; . case thaf ap‘@ 1?.4 1 the emmﬁ
) T

et e cmgrm ¢ b b e

the ?ield Area Special Compensatory (Remote Loca!ixy)

1

4. [P SR
MR

1"

Allowance and thereafter to only one Special allc?ﬁﬁce

civi lian employees posted in F:leld Areas andl 1n m@ified

Field Areas the Government was directed'by ‘the _l_"-lom‘j‘ble

¢

"

Supreme Court to modify the order dated 17.4.1995 and

i

4 i £ —- - —F o St 4o ma Yt ——

issue the necessary oorrigendhm. It Waé also directed

that Union of India is not entitled to recover any

g

payments made of the period prior to 1?@@.1995.,mm the -
impugned order No.Pay/01 dated 26.7.1995 the CDA had
referred to the letter dated 13.1.1995 issued by the
Ministry of Defence classifying certain areas of aruna-
chal Pradesh as Field Areas and Modified Field Axeas |
and sought clarificatlon as mentioned therein. Hr A.K. _
choudhury. learned Addl.c.G.s.c submitted that clasei- |
fications of areas were made under letter dated 13,1.1994{
and not dated 13.1.1995. Mr K.Bhattachar jee submitted

that the applicants were posted in Modified Field Areas.

e e« a

‘Apart from this clarification, the CDA alsoc sought , €

clarification regarding the aforesaid order dated
17 .4.1995. The impugned actions of the CDA and the

Accounts Officer were taken by them pending clarification

' of the order dated 31.1.95 and dated 17.4.1995 by the

authorities under the respondents No.l tc 3. From the
impugned order No.PM/1/306-CI dated 31.7.95 issued by
Area Accounts Office, Shillong the recovery ordered

to be made relates to the payment of Special Compen=-

satory (RL) Allowance made from 4/93 to 1/95 through

contdes 8
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the vouchers mentioned therein. In-some of the original
applications under consideration however, the cpa, S

Gauhati was not made a respondent while in all the

' Original Applications ‘the Accounts Officer, Area Accounts

.

. Office, shillong was not made a respondent. In the facts

and circumstances stated above the respondents 1 to 3
are directed to communicate to the CDA. Gauhati the

clarifications sought for by him in the impugned order -

~dated 26.7.95 ag mentioned above as soon as it may be

‘possible. On receipt of the Communication from the
respondents the CDA. Gauhati shall take appropriate action
immediatelyf Till such action is taken by him, the
operation of the impugned orders in each Original

Application shall remain suspended.

With the above directions, the original applica~

tions under consideration are disposed of. N¢ order as

to cos ts.

A ‘
Sd/=~ MEMBER. (A)
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Original Application No o \ of 1995,

IN THE MATTER OF

gri Tapeswar Singh son of Daroga $ingh

& Others. eeee Applicants.,

- VG -
Union of India and Others,

eeess. Respondents,

It is respectfully submitted for the

applicahts -

1) That the applicants haﬁe submitted & joint
petition seeking reiief of payment of-allowances
and serviée benéfits as aémigiibie to civilan
central Government employees in terms of Office
menoranda dated 14-12-83 and 1-12-88'0f the
Ministry of Finance (Deptt. of Expenditure) of CGovt.

of India,

2) That from facts of the case, it would be
clesr that all the applicé&nts have & common cause
and interest in it and as such the joint application
deserves to be entertained as provided by Rule 4(5)

of the proc cdur e Rulés .
L}

In these preamises it is préyed that thel
Hon'ble Tribunal may be graciously pleased to permit

filing of single application by all the applicants
jointly for ends of justice,
Dated the -

] . f)ﬂ N -~ R - n



VERIFIC ATION

’ '?‘rl oioc 'C.%.XN'...'...‘...%%
con of ..;%&ﬁ...f;>a(..tjﬂ*f (f§??§g%ﬁﬁoyeed under

Garrieon Englneer, 859'Eng1neers Worke ®ection C/0

99 iWP.0, &6 hereby Verify that the conténtc ae

para .,.t%%:éff;.............. as the application are
true tq my.kndwlsﬂge and belief,

g Sreoh

. €
peocaay viiig)
s 1 e f P10 J -
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9) &ri
10) &ri

11) gri

CENTRaAL ADMINISTRATIVE TRIBUNAL : GalEaATI

Tapeswar Singh son of $ri Daroga &ingh,
Deben Borc son of &ri Bhagurake Boro,
B.‘Rama Rao son of &ri Bindu Rao,

Durga Bahadur‘son of Late Bhakto Rahadur,
Basudev Thakur son of Léte Faguni Thakur,
L.C. Daés gon of fri Kakeswar Dass,

Vishnu Bahadur son of Sri Bir Bahadur,

BENC]

N.C. Thakuria son of Late Dondi Ram Thakuria,

Provu Lal son of Late Sankar Lal,

Semal Bhengra son of Late’Dl.M.Bhengra,

12) SriN.Bhengra son of Late Junathan Bhengra,

13) sri

H.P.. Bhuyan son of Late D.N, Bhuyan,

14) Sri T.R. 5harma_son of gri Kebela Sharma, ~

15) §ri Ram Swarup son of Late Sodilal,
16) Sl M € ‘B/théww. j&k a»J «/e Raadmw
M3 G Gas  Sew of 1. Des

all employed in Chindit Top E/M

Maint. Cell under the -

ﬁjz%/947543ué ,A5;ﬁéyg
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'DATE OF FILING

APPENDIX A &
TORMS ¢
o FORM I @ t |
APPLICATION UNDER SECTION 1 9 OF fHB JDY TN IS TRATIVE
. -TRIBUNAL ACT ;1985 :

Title of the Case s Sri Tapeswar Singh’
. & ors.

“@..,...Applicants.

~Vs—'
Union of India and others.

vvveesRespondents.

IND A X

S1. No. Description of documents relied upoh ~ Page NO.

1. App lication o | 1-8

2 AnnexufeiA’: Copy of letter st. 26.12.95 9-10

3. Anexure B :Copy of letter dt. 31¢7 95 11=12
. 4, Annexure Clzﬁ-emo dt.1%.12.83 - | 13-

5. Annexare D : Memo dt. 1".,‘12;88.' - 115

,-Note ¢ Other documents refefed'tb in the application

are seized and Qossessed by and happen to be

- in the control, custody and power of respondents.
being correspondence eXchénged in official channal

and may be required to be produced by respondents.

Toe e S

FOR USE IN TRIBUNAL'S OFFICE : |
: - S IGNATURE OF APPLICANT

SIGNATURE :
FOR REGISTRAR : .
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under the Garrison Engineer,
859 Engineer Works Section C/0

99‘.AQP.OQ ® 9 500000 e ApplicantSQ

-

- Versug -
1.Union of" India
represented by the Secretary to
the Govermment of India, Minisgtry
of Defence (Engineer-in-chief!s
Branch, Army' Head Quarters) ,¥Wew Delhi.
2.The Chief Engineer,
Eastern Command H,Q. .,
Calcutta,
3.Carrison Engineer,
859 Engineer Works Section
C/0 99 A.,P.O. .

4, Controller of Defenc?,g%gggga%ﬂ%gghati

LI B B BN ')

DETAILS OF sPPLICATION 3 ] v

1.~ Particulars of Order against which the
application is made =-
Letter No. PM/1/306~CI dt. 31,7.95 igsued by
accounts Officer directed to recovery gpecia
éompensatarj (CRL) allowance from 4/93 to 1/

2., JURLSDICTION OF THE TRIBUNA&L 3

+ The applic‘ar‘lts declare thét the subjec£ matt

of the order ceeeee3/

¢
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the order againgt which they want redressal is

within the jurigdiction of the Tribunal.

3¢ LIMITHTION o

The applicants further declare that the
application'is within the limitation period prescribed
in Section 21 of the Administrative Tribunal Act,

1985.

4., FACTS OF THE CaSE 3

1) ‘ ~ That the applicants are civilian defence
enploy ees of Mir_zistary lEmjirwaer services Depart=
ment employed under the respondents and &s such
the applicants are posted to work at high altitu-
des of Arunachal pradegh, a hard, remote and
costly area where necessities and éssentj.al
services of file are véry scarce and are availabe

only on paying abnormally high prices.

2) That the Central Goversment ordered for
payment of specival duty ‘and sbecial compensatory
(R'e"note, lqcality) éllov.vances to itsvemployees
posted in the North-eas'te—rn Region of the country
to attract postings to tﬁhis remote and costly
locality. The £ikkd SEervice conc-egsions were

eXtended to the civilians by the Government of

India, Ministry of Defence vide their letter

dated 50000034/

\:7(7119!2 ,45,9,‘) an »43 ;w %
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dated 25-1-64 as amended from time to time. The
applicant are in receipt of Modified field se—rvice‘

concessions. Simil;-ir'concessions are also being paid

thGREF staff posted to this area.

h

3) That the need for attracting and retaining
the services of.competent staff for service in the
North E&stern Region comprising the seven statesi
including Arunachal Pradesh wdsg éngaging attention
of the Government and with a view to review the
eXisting allowances and service benefits to employees
posted in this rég,ion, a com‘mitrtee under the
Chairmanship of Zecretary, Department of pergonnel
and administrative Reforms was appointe@€d¥ and
after considering carefully the recommendatic_ms of
the Committee, the»:?resicient of India was pleased

to decide in favour of allowances and benefits

being continued as modified by Government of India
Office Memorandum No. 20014/2/83-E.IV of Ministry

of Finance (Départment Qf EXpenditure) issued on
14.12-33, C:uos équen't thereafter another office
Memorandun being No. 20014/16/86/E.IV/E.II (B)

dated 1-12-83 was issued making some improvements in
allowanc es and facilities to enploﬁées posted in
this region. |

4) That suCheeeee...5/
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4) That such allowances and facilities were
admitted by the audit authorities in the past.
Reference in this connection may be made to letter
No. 1350/4/2623/EIC(3) dated 20-2-87 of the C.V.E.
Tezpur wh erby I‘ﬁinis{:w of Finance, Department of
Expendlture Office Memorandum No. 200414/3/83-BIV
dated 29-10-86 sent under CB,%‘Z,Wdo forwarded t* the

respondent No.3. Reference in this connection may

also be made to the Ministry of Finance, Department
of Expenditure Office Memorandum Ho. 20014/4/86—
E-IV dated 23- 9-85 raking special mention of the
enploy ees posted in arunachal Pradesh and to letter

NO. Pay/24/1V/PC dated 20-2-87 of the C.D.a..,Cauhati.

5) ~ That, howeverm in so far as special
compensating allowance is concerned, the C.D, A,
Gauhati as per le;tter M/D dt. 31-'1-95 and 17-4-95
allowed the applicants to withdraw the benefits with
effect from 1-4-93 instead of 1-12-83. The applicants
begs to state that they have withdraw the said
benefits as per the Order ::zf the authority, from

1.4.93 under. protest.

6) Be it stated here that with regard to
;pec'ial duly allowance as per memo dt., 14.12.93,
and 1-12-88, the applicants- has filed a petition No.
B.A. No. __ 53  and after hearing the ,matter your
lordship was pleased to dismissed the pétition

on 3-7-95,

Conﬁd.-- ;00006/

\79759 eAnt o /Z\;%
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7) That on the long pcf;rt of july the petitioner
was informed by the office that CDA Gavhati vide its
letter Wo. Pay/0lA dated 26-7-95 has directed the
CoW.E. Tezpur & recovery the sai& amount of §.C.A,
‘which was péid to the applicanlts w,e,£, 1-4903 to
1/95 pending clearificatibn. from Ministry of Defence.

The arear price to 31.1.95 will be paid after receipt
" of clarification from the Ministry.
( Copies of letter dt. 26.7.95 and 31.7 .95
are enclosed hereto and marked as

Annexure = A& Bl )

8y That the applicants begs to state that the
authority has already gave to direction to its local
Audit department to recovery the said amount as &
- which was paid earlier to the applicants from the
salardes inspite of the 0., dated 14-12-83,1,12.88.
(Copies ‘of O.M, dt, 14,12.83 and 1.12,88
m are enclosed hereto and marked as

Annexure C & D).

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

]

i) - For that the applicahts are entitled to
speciél compensatory allowances as per OBfic
menoranda dt.14,12.83,1,.,12.88 in as much
as the said memoranda have been hmade appli-
cable& all civilian centrol Govt. employ e<

and cannot be discriminated against.

contd.‘. A 4

Tope0 03 000 Simos



ii)

1i1)

iv)

v)

9\
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For that the departmental authorities hay
been seized of the matter since after
1-12-83, initially by making payments in
accordance with office memorandum dt.
14«12-83, thereafter by making Orders st
ing such paymenfs and directing for
.r'ecovery of aﬁomts already paid that to
without seekiing any clarefieation is
gro ss violation of the applicants right
which is guaranteed under the\constitutic

of India,

For that notwithstanding payment of A t
the GREF personal they being entitled to
allowances and benefits ﬁnder O.M, dte.
14-12-83 and 1-12-88 also, the applicant
are also entitled to such allowances and
benefits, effective from 1-12-83 but the
same was given effect from 1-4-93 which °
deprived the applicants from 1':heir
ligitimati right, |

For. thafc the regspondent fail to understar
the Order dt. 3-7-95 passed by this Hon'l
Tribunal in letter and sprit a;\s such the
Respondent issued‘a direction ti0 r.‘fricoverﬁ
the A from the applicant, whic:liz is\ ,
miscarriage of justice toward the
dpplicantg, |

For that the applicantg being posted to
high altitude of arunachal Pradesh, the

necessities and ,......

Fopeod orn Ao o
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necessities and esskntial gservices of life
are care at such places and are available
only or payment of abnormally high prices
which is far, what unless the avpplicantsv ar
compensated by making payment of allowanc et
and service benefits as per 0ffice meamoranc
dt. 14-12-83 and 1-12-88, they shall hav'e
to face grave. Injustic_:e and serious injury

 that desided to be remedied by protecting
them from the vide at discrimination that
is \guaran'teed to them as citizen/public
anploy.ees under Articles 14 ahd 16 of the

conistitute.

6. DETAILS OF REMEDIES EXHAUSTED ;

' The applicants declare that they have
awaited at all remedieé awaitable to them under the
relevant service rules etc, as would be revealed From

paragrophy 4 above.

7. MATTERS NOT PREVIQUSIY FILED OR PENDI NG WI’I‘H

AN OTHER COURT s

ER

The applicants further declare Jthat they
have not préviously filed any application, Irl?{it
petition or suit regarding the matter to resp.ict

of shich this application has been made, before’

Ay COUTL seeesal/

Mz%fejéﬁﬁajz /ﬂéméy{
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anin court or any other authority or any other
Bench of the Tribunal nor any such application,
Writ petition c;r_suit is pending before any as them .

8, RELIEEF SOUCHT 3

The réspondents may be order_ed/directed to pay
to appiicénﬁs the special compensating allowances
in accorddance‘ with O.M.}' dt. 14,12.83 and 1-12-88
of the Central Government as referred above and be
further pleased tq set'asiae and guashed the Order

dte 26.,7.95 (annexure-i) and 3i.’7 .95 (Annexure -B)

8, LNTERIM ORDER IF AN DRIV ED FOR s

The respondent may He directed not to give
effect of letter dt. 26.7.95 issued the &r. A.0. (D)
and letter dt. 31.7.95 issued by A.0, and also be

directed not to rECOVer'thelarrear amount paid to the

" applicant pending the clarefication from .the Ministry.

of Defence.

~10. In the event of applicahion being sent by

registered post etc :- Not applicable.
11, Particulars of postal Order

of P,0, No. 60 3VT24LY _

filed in respect of appl_ication

fee& date 'Z/@/”)J’" issued by Gauhati Head Post
' Office fee Bs. 50/~ payable
at Gauhati is annexed hereto.

12, List ¢f enclosers Annexure. /18 ecD
4

contdee...10/

- '\%752»5%0% oy
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VERIFICATION

I, Sri Tapeswar $ingh son of Daroga Singb
gnploy eed under the Garrison Engineer, 859 Engineer

Works Section C/0 99 A.P.C. do hereby verify that the

contents as para _p 4 LT : of the
application are true to my knowledge &nd paras 2,3,5
are believed to be true on legal advice and that I

have not supp"ortéd any material fact,

| Jc’/be»@m /mz,%
Date:-?,c\”o’)/ 8 IGCNaATUR
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R ventivl Lovernsosd ol Llion
- transter Lranliavyy wilt ve granted @ spesiul (-utly) Allowansce
Cat the xivle of 5 per oent of buolo pay subjest 1o o occiling of :
Be A0/« mur month on posting e any Btation in e horth }entern
Keglen, suoh of thoso erpleycer vho are except froan poyuent of
leonme tax will, revever, not be eligible fox this spwial (uty)
Allowmco, Wpecinl (ly) Allowmwe will be in addition %o any c
- gpeadial pay and/or Depniaticn (wt;(o) Allowanse alicauy bemi{ drawn
Y) |

eiployeouy who hiave all Ingia

aifﬂzjcct o the condiilon thut the lo%al of such speoial (i

- aL0¥gnoe plun apeolal pay/leputation (Duty) Allowarnvo will not
Cgrneed fs, Xkb/- Do upmi’ul AMlovwano e luc{ Speciql vonpensatory
~ Allowaroc will be dxrcwn separately, ,

- {Lv) Snreta) Goimenontery Allgvenco s
1, A850% e deghalaya
Tho rata ot the allowunoe will be 5% o{ ‘ontlo pay subjoot

o maximm of 3, HU/= p,ig, adutsuible to all emloyees wiihout
-'a.n,}.{ pay limdt, The nh'ivc allevanoo Will be admdooivle witn
O

Ceffoct from -7~ 1887 In the ceue of Assan, :
2o Honipus, |
The rate of Allowance will be as follows for the wholc of
... Yanipur i~
L. myuplots, 260/ B, 40/= poow
'+ ." " ey 8bove h, 260/= . 15% of basic pag Bsubject to
mximm of ke 15VU/= pe g
}
Je LXhnuxa S

‘i‘be m'-m of the 8llowvaiace Will be as follows i~

(8) Ihillendd axcns - 25% Of"%;sy subject to winimun

of Rs, 5 and mximn of
| e 150/~ pom,
(> } Othex a1¢ey
My upto pse 2060/w e 40/~ p,m,
poy eteve Lo 260/ 15% of basic pay oubject to @
" - ——"—raximn of s, 1%0/- De My

-~ Tharc will ve no ohzmi;e in the oxisting rate of Spculal
Qorptnoatory Allowuwic: cdrdoeible In punwohel Pradesti, bugalund and

Migoranm ana the oxisting rete ¢f Llof{urbance Allowancce adulsuible.
i vpecliicd areass of tizoram,
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vt of India, Mintatry of Fnanoce
bepartment of kxpenuiture

Noaw Dolhi, the 1 beo YOO
QuILuk b Grn iy

oo

id ety TUBUOYL LY A R RN Chpkeny OF Thuly
) g;je;:s.?;&,.s;sxm.m.bl; ik o i ;m»’)’l@i
SOk 2L MDA AL .Axlm&;m.m& 34l RN

fhe underotracd 1o dircoted tw rufer to this Minisiwny'g Odke los
)14/2/83b, IV vated 14th voociwer, 1983 and 30th Marxoh, 1984 on the
)it meutionced avove and o say that the quention of mling sultable
srovoments 41 tho ellowancus cu faollitlos to Central Govi, onploy-
n posted in Hoyth kastorn region vorprising the States ot Asuaw,:
chileyo, Honipur Hagaland, Taipuxa, Alungehen Pradesh and Mizoram
8 been enfaging fhe oitentior. o1 the Govt, Moordingly the Fresident
pov. plecsed to deelde &8 folleows - |

INPEOB T Cu R BESACBELICRURGE o

). fermxs. oL Do tiiL/aelaiul |

ATE ertuting psoviasions ag contulned in thte Miniotry's C.l
1ol 14, 12,83 vlll couiima.

1) Hehehlage for Gendenk dyouniation and and tralning abioad -
aangehal meption in confldenthg w}més )

The cxiosting provioions 4s c¢oit 2lnad in thin Fiagstry's Cl.l,
Vied 1401003 wili continue, Cadre suthoritice are aavised to give
e velghtepe for oaticfactory perforuance of auiico for the presoria
cd Lerura in the Borth-rast in the miter of pro mtion {n the cadre ,
s0ta, donutciion 4 Contrel tenure post and coureeo ol taeining sbroad,

145) SHhe:lan 1y 10\ ) fe -

) ggﬁfﬁ? i%/"&l(:f'}fi Y%}Q%:'cploy cous who have fll Indin trwisiar
£shility uill be gronted speci. L (buty) Allowance &t thoe adte of
2%.0f baole pny eubjeot to ociling oI W, 1000/= per month on pouiing
o 'any atatiuva -in the loxth-Liilen leglone Opeoial (Dutyz Allowaioe ¥
$11 be in aduition to any speoial pay "nd/or deputation dut{) a).lowan-
e already being drawn vubjow t to the condlition that the toinl of suoch .
Tlowanoe will not exoecd fie 1000/ Doy Spcoial allowutoues lisw sposial. - -
dmpensdtoxry (Remte looality)p Allowance Conatruction Allowmwe and
rojeot Allowarse will be dravwn sepaidtely. ‘ -

) -

- The Guntidl Govt, Cililiun cmoloyces who are moubers of Wwheduled : -
Mibas ond sye othcexuino elligible 1o ihe grant opecial (uty) Allowe
31 0. uNecy in pary ond arye excupwd lxom puyment of IncoLc-Tex wiaer -
tho IncoLoeTax 2ot will aloo aravw ipeoisl (Iutly) Allowiunce. \ :

b o i QDAY NIONAISL! |

= ,{l‘:’izc TO0o macndathing o1 wic 4%h pay Comalsusion have been asocp= .
ted by tho Govt. cnd Upoelal Golpunsatory Mlowance at the eviged |
have bDeon made effwtive Dom 1- 10-86 (1=10-86), : iy
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. T et AN THE CEN’I‘RAL AD"-‘iII:JIST’-‘ATIVE TRIBUNAL [ ; - -

AT s e : GUWAHATI BENCH -
REY 8w L . § . (\/
GUWAHATI \
) f == D LN (:‘,/.'}\
Feron | N ¢
VT 21008 In the matter of - \QQ C;JA
N\ (S
- , O.A. {0, 187 OF 1995 - N 4N
‘ v7ew e SHRI [PAPESWAR SINGH AND OTHERS d.g\
T " e
g

. ~~'=» | | eeees Applicant &‘X

Union of India & Others

do0ee Respondents
Written statement for and on behalf of Respondents
Nos 1, 2, 3, & 4
I, Major M K. Arora, Garrison Engineer, 859 Engineer
Works Section. C/0 99 A.P.0., do hereby solemnly
affim apd s®y as follows i~
1) That T am the Garrison Engineer, 859 Engineer wWorks
Section C/0 99 APO and Respcndents No 3 in the case, and
acquinted with the facts and circumstances of the case. I have
understood the contents thercof. Save and except whatever is
specifically admitted in the written statement the other
contentions and statement made in the application may be

ceemed to have been denied. I am compentent and authorised to
file this written statement on behalf of all the respondents,

2) That the raspondent beg to stage that the special
Compensatory Allowance (Remote Locality) was ordered vide Govt
of India, Min of Def lettar No B/37269/aG/PS-3(a)/165/D Pay/
S8ervices) dated 31st Jan 95, The/brder came into effect

wef Olst Apr 1993. As per Govt of India, Min of Def letter,

+ it has been ordered that field Service concession viz-a-viz,
the speciai compensatory allowance (RL) will be admissible

'£0 the Defence Civilian employees on representation from
all Defence émp%oyees of thiskorks Section during the month
of July 1995 the payment of arrears of SCA (RL) for the
period from Olst April 1993 to 31st Jan 95 was made after

- Oobtaining the UNDERTAKING from the employees that "Any over

Ppayment of arrears of SCA (RL) that may be found at a later date
is refundable to this office",

3) That the respondents heg to state that the amendment to the

above order was issued vide Gov: of India, Min of Def letter

Contd....P/2
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. in the remote
. Tezpur at the height of 4749 ft from sea level where evenmr

 gommunication
" rough terrain

(e
No. B/37269/AG/PS-3(a)/730/D(Pay/Services) dated 17th april 1995
fggarding Field Service Concessions to Defence Civilian Employees (b
)
serving in the newly defiasd“aréa under which it has been W
clarified that Special Compensatory Allowance (RL) and other

Field Service Concessions are not admissible concurrently, but

these orders on the subject were received late in this office.

4) That the respondent beg to state that the on payment of
arrears of SCA (RL) for the above period CDA Guwahati issued

instruction to this office and Asstt, Accounts Officer vide
his letter No. PAY/01/IX, dated 31st July 1995 that payment of

arrears of SCA made to the Defence Civilian Employees is

rreqular and be recovered in lumr: sum as the employees are

availing field service concessions: Both the concessions i.e.
sCca (RL) ana Field Service Concessions could not be grénted at
a time. The matter is under eXamination in consultation with
Min of Def in connection of Govt of India, Min of Def letter

dated 31st January, 1995 as modified vide letter dated 17th April 95,

5) That the respondants beg to state that the on receipt of
Min of Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/Service)

dated 12th Sept 95 under which para 2 of Govt of India, Ministry

- of Def letter dated 31st Jan 95 has been deleted and substituted

88 under -
“These orders will come into force wef the date of issued
of this letter namely wef 31st January 1995, In other |

¢ words, no recovery will be made on account of concessions
like free rations/free single accommodation etc. already
availed by Defence Civilians as part of Field Service
concessions from Olst April 93 to 30 Jan 95 Similarly no
payment on account of SDA/SCA/SCA(RL) will also be made
from Olst April 1993 to 30th January 1995%,

6)  That the respondents beg to state that in view of the
above, it is clarified vide Govt of India, Min of Def letter
No B/37269/AG/PS-3(a)/1862/D(Pay/Services) dt 12th Sept 95

that both of the conceésions'are not admissible at the same time.

7) That the respondents beg to state that this unit is located
and hard area at the distance of 140 Kms away from

to'and from is very must_infrequeant due to the
of the area. Based on this fact, the Govt of

India, Min of Def has declared this area as Field Service Concession

area wherein the cacilities for field concessions "are being cnjdyﬁ
' Cont L !
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By Defeice Civilians Emplgyees as per Gevt ef India, Min ef Def -
letijs Ne. 4/92584/Ac/ps~3(;)/191/s(pay/5erv1ces) dated 25th Jan® WA

1264 as modified vide Gevt of India, Min ef Def letter Ne. A/2576/
AG/ps=3(b)/146-5/2/D(Pay/Services) dated 92nd March'l%68,

In view of the clarificatien received en Gevt ef India, Min
of Def letter dated 3lst January'%5 and 17th April®95 vide Gevt
of India, Min of Def letter Ne, B/37269/aG/P$-3(2)/1862/D(Pay/Se~
rvices) €dated 12 Sep'95 the recevery of arrears of SCA(RL) fer the .
peried frem 6lst April*l993 te 3lst Jan'9%5 is required te be made
@8 SCA(RL). ané sther allewances are net cencerrently admissible
alengwith Field Service Cencessisns,

84 That the Respendents beg te state that en perusal ef eur eld
recerds, it is reveagled that the Civilian employees of this effice
.were granted SCA wef lst Oct'1986 vide Govt eof India, Min ef Def
letter No., 20014/3/84/E~1v dated 23 Sep'l®86, The SCA(RL) was
‘claimed in respect of this sffice for Defence Civilian Employeén
thraugh the regular pay bill fer the menth ef 12/86 but the same
was disallowed by AAO Shilleng stwating that since field service
concessiens are being enjeyed by'the empleyees of this effice and
therefore ne SCA(RL) is admissible, In this cennectien para-4 ef
letter dated 23 Septl98¢ is relevant. It states that where the
hill cempensatery allewance or any sther cempensatery allewance is
mere beneficial the same may be allewed in lieu of special compené
satery allewance, In ether verds snly ene ceoncessien is admissible
at ene time. The payment against the intentien of Gevt erder cannet

e autherised,

in view of the present erders received en the subject, it is
very c¢lear that the SCA(RL) and availing eof field service concéésion
at the same time are net admissible. Hence recevery of arrears eof
&‘SCA(RL) fer the periad frem lst April*l1993 te 31lst Jan'l9®95 is !
_required te be made as per Gevt of India, Min of Def letter éated

" 12 septless,

The irregular payment ameunting te R, 22.90 lakhs made in
acceunt of ;rre§rs of SCA(RL) fer the peried frem lgt Apr'l1993 te
3lst. Jan'?5 1is required te be depesited with Gevt as the Defence
Civilian Employees of this effice are enjeyed fiedld cencessien,

Since the empleyees of this werks sectien have been paid the
SCA(HL) for the perisd frem 1 Apr'93 te 31 Jan'95 which is irregular
in terms of the existihg Gevt erders and the latest cla;ificationi
received frem Gevt 9f India, Min ofeDef letter dated 12 Sep'95 oR
the subject, no SCA{RL) will ke sdmissible cencurrently with field

Jlread < lar
service concessisn. Hence amsunt already pale tcrmcd as irregula

ts required te be recovered from the enpley=es,

C.ntdro.o X} OP/4 :i.,‘r
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9 That with reference te paragraph 1 ef the application the
respondents beqg to state that an representation from all the
Defence Civilian Enployees of this effice during the menth ef Jul'
1995, the payment of arrears of SCA(RL) fer the peried frem

lst Apr'l1993 te 3lst Jan'9%5 were made after ebtaining the undere
taking frem the empleyees that "any ever payment ef arrears ef SCA
that may be found later date, is refundable te this effice,*

On pqyment ef arrears ef SCA(RL) fer the abeve peried, CDA
Guwahati issued instructiens te this effice and Asstt, Acceunt
Officer vide his letter No. PAY/01/IX dated 3lst Jul®l1995 that
paymnent of arrears of SCA from 81 April?*1993 te 3lst Jan'%5 made
te the Defernce Civilian Empleyees is irregqular and be recevered in
lump sum as the employées are enjaying fiedd service cencession,
Both the concession i.e, grant of SCA(RL) and availing ef field
service coencessions cauld not be granted at the same time. The
matter i{s unéer examinatien is consultation with Ministry ef Def
in connection of Ministry of Defemce letter No. B/37269/aG/165/
pPs=3(a)/D(Pay/services) dated 31lst Jan'%5 (Annexure-I) as medified
vide Min of Def letter Ne. B/3726%/ac/ps=3(a)/730/D(Pay/services)
dated 17 Apr'l1995 (Annexure-II)s

19) The beth referénce teo paragraph 2 and 3 ef the applicatien
on the recpendents have ne cemments,

113 That with reference te paragraph 4(i) ef the applicatien the
- respandents beg te state that this being the remete area lecated at
& distance of 148 Kms away fram Tezpur, at the height ef 4749 ft
abeve sea level, the essential commedities are being ebtained frem
Tezpur By local marchants and thereby the cest commedities are very
higha Baéei on this fact, the Gevt ef India, Min ef Def has
declared this area as Field Service cencessienal area wherein the
facilities fer field concession are being enjeyed by Defence Civil=-
ian Empleyees as per Gavt of India, Min ef Def letter Ne. 4/02584/
AG/Ps~3(a) /B(Pay/Services) dated 25th Jan'l964 (Annexure-ITI)
medified vide Govt of India, Min of Def letter Ne. A/25761/AG/PS=~
3(k)/146~3/2/D(Pay/services) dated 02nd March'l1968 (Annexure-IV);

“ 4
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Howe va r as per the present Govt, ordsr this ;rea.has beeh
doclared as modified field concessional area vide Min of Def
letter No, 37269/AG/PS-J(a)/QG/D(Pay/SerVLCe) dated 13th 7d$ 1994
(Annexure V) and the paymbnt of :arrears of SCA (RL) was madé |

accordlngly on recelpt of Govt. .0f India, Min of Def lettsr

No, B/3 7269/AG/PS-3(a)/165/D(Pay/Serv108) dated 31st -Jan '95

(Annaxure-1) which was later amanded vide Govt of India, ﬂln oF

Def letker No, 8/37269/AG/PS/3( )/730/D(Pay/Serv1ce) dated

17th Aprll 95 (Annexure-11) that Defence mlv111en employan in

vthe nauly definod Pield arcas, opecial Campansatory (!emoLa

LOCallty) Allowance and othar a110uance are not concurrently
admissible alonguith Field Servies Concessidns";
In visw of the abowe, both the concessions could not be;

granted at yhe same time as clarified vide Govt of Indla, Nln of

'Def letter dated 17 April 95 guotad abovw as such the pa mant

made on account of arrears of SCA (RL) from 1st April 93 to i
31st Jan 95 is irregular, The intention of the Govts oF India N
order ié vary clear i.é. only one concession ‘gigher Spec1al |
Compansatory Allowa nce in terms of Govt of India, Min of Def
letter dated 17th Aprll 95 or any othar compensatory allowance/
concesslon avallable in terms of any other Govt, order uhlchever;
is mOre beneficial is admissible,

It is further rlarlfled that the concession of sgpecial

|
]
;

Compansator/ allowance and field service concessions arn QLvnn

runder different orderc, the same are not admissible slmultenpously.7

12) That with referance to™ paragraph 4(2) of thaappllcatlon

the respondent beg to state that so far the payment of Specla;
Gompgnsatary (RL) Allqwance to GREF Personnel is concerned, tﬁiS ;‘
office has no commaents to offer since the Govt. Ordarse rugaréinQ
non admisibility of both concessions concurrantly are vary cliér;
13) That with reference to puragraph 4(3) of the apolicafimnu

the respondents have no cornmantsQ , 5

44) That uith reference to the paragraph 4(4) of the appllcatl°”

the respondents beg to state as per Govt, of India, Min of De?

)

!
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y-tetter No, 4(7)/77/0(Civ-1) datsd 14th July 80 under which spemal
compensato“y allowance (RL)“has badri grantad antlall/ t he
allcuance in guestion is not admissibla to ciuilians who ara;in rec=
gipt of field ssrvice concessioné. It has besn clarifisd by the‘
Ministry oFlFinance (Deptt, of Expdr) that ths 5dﬁlu condltiono iv;
for 3gmigibility of the alIOUanca,remaln the same, In cOnnectldﬁ;r
para=4 of Of No, datsd 23 Sept 8§‘(Annexuré-VII) is relevant, Tt
~gtates that where ths hill compénsatory alIOuancé or any.othef %
comyansatory allowance is more benaficial the same may bevallbuéd‘y
in lisu of speclal Comﬁensatory Al;ouance. In other words oniy ohe‘c
congession is admissible at ong time, The paymant against th; intané
tion of Govt, ordars connot be authorised, | ”
15) That with reuference to the paragraph 4(5) of tho appliCdﬁion’
the respondsnts bag to stste that as per Govt, of India, Min oF ’
Def letter No 5/57259/AG/p:-3(a)/165/o(pay,aanlrasW datsd 31st
Jah 195 (Annesura—l) as modified vide letber No, 37269/AG/PS-3( )/
_O(Pay/berulces) dated 17th april 95 (Annexure-II the Defence = -
" Civilian employees ssrving in ths newly dsfined modified field
- aT8ay ths special c0mpenéatory (Remote Locality) allowancs and?
other allces are not concurrently admissible alonguith field sépVipe
~ctncessgion, The amﬁloyees of this office are in receipt oF. } ‘
‘Fisgld Service Concession till date, v}
16) That with reFerehcé to the paragraph 4(6) of the ;pplication: B
ths respondents bag to state that it has been laid ;hat the | -
memora nda dated 14th Dec 83 (Annexure-VIII) and 1st Dec B8 aré
Jmaant for attracting and rataining the servica of competant |
officara postad in fha Nurth Eastern Region from othar parﬁs of
the Country and are not a))lxcable to thae personnel bslonglhg &0

the region uwhers theyq are app01nted and posted. 3ince the j

re jectad, Tf
| i
Ace Lo tha paragrgph 4(7) of the apallratlon‘

applicants have b22n apponted and 305ted in the North Zastern

Region, the cleim does nct survive and OA No, 51/95 was

17) That with refere

' "the oras: on the rubgec
the respondenis beg to state that ths orasent otder | ub. ‘

has been issued vide Govt of Inaiz, Min of Daf lettar No,

1
|
i
i

8/37259/A5/p5“3(§)/1asp/S(Say/Servica) dated 12th Seat'ds
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{Annexure=+I11) under_uhich sara 2°0f Govt of India;FMin of Def - \fb
'ﬁiétbér Mo, 8/ /QG/qua(a /1b:/3(ﬁaY/Jerv1ce\ datad 31st- Tﬁn.'gé{a
(Annn/ur3~7) has baen deluuod Pqufltdted a8 undar = |
" These orders will come into force waf theo date of isaun of -
this;letter namaly waf 31st Jan 95, In cther words, no r&cove%y ﬁ {&

acc

will b= made on account of concession like fras ratlon/Freo ol?gln
i

ommocstion ztc. ; rady availad by Dafencea Flv111an as part on Flald
sefvic;-toncaséians froin 13t April 93 to 30th an ‘95, Slmilar%y}no .
.paymeﬁﬁ on account of SOA/SCA/SCX(RL) Qill also be made Fr6m50fgt ﬁﬁfi
93 to SCth Jem 95 %, | o
The above cl=z iflc#thﬂ is eelf axplanatory and theras is no
furthar commantslto uFPar.

.
PR

18} That with rsfarance to naragraph 4(8) of the aﬂDllcathH the

espoandants beg to stats that CDA's letter for recovery.of arraars
of 3C3 (RL) paid to the Da2fence Civilians amployaes for ths period 

from 1st April 93 to 21st Jan '95 is in arder as par Gowvt, of Indla‘
lettar quotsd in para-7'above. Since the Defance Clvl]lan employeas;ﬂ

*

of nhlc OFQJHRSdtLOﬂ arz in receipt of Fisld Service Conce slonq,_thefn

, . . 5 ! A
request for grant of 507 (RL) in addition to field ssrvice concoeission

o A

is not admis=ible as par axisting orders,

[
w
e}

PR

. 199 That with refarsnce to paragraph 5 of the application the
‘respondents have no commants,
20) That with reference to paragraph 8 of the application,tﬁe
|

respondents have no commants..

3
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21) That with rererence“to paragraph 9 of the application the-

responden.a bzg to stata that the clarification recaived From Govt, -

of Indie, Ministry of Defence letter N, 8/37269/AG/PS-3(a)/1862/.

o7
Pt ¥
—

D(Pay/Szrvice) dz ted 12th 3apt '95 (Annexure~VYIII) has categorié

J
.-
.
(0

stated that bath thz concession arz not admissible concurrently gz
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I, Major M X Arera, Garrisen Engineer. 859 Enginoer ?fi
Works SeCtiQna C/b 99 APC do hereby declare that the statements Y
made. in this written statement are true te my knewledge derivedt:”

\

frem the recerds of the case,
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Sir,

1,
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Co37 OF 5 of I, . of 9 lattar o, 8/37269/16/Ps=3(2)/165/0
. - (Pay/sz2rvicos) daced 31 Jan 'g5,

FIELD 3ERYIZE CINCESSTONS TO DEFENCE CIVILIANS
C SERVING T Thc REULY DEFINED FIELD ARE AS

t4

I am'diracted to rafer to pgra 13 of Govt lettsp No, -

37269/45/PS 3(a)/D Pay/services gt 1341494 and to Gonvay the
sanction of tho prasidgnt to tha Pollowing Field sarvica
concossion to Dofgonca civilians in tha Nauly dofinad Fiald

Ar3as & flodifisd Field Arasasg as dafined in thsg abova
mantionad lattop t- .

2,

3.

i) Dsfanca civilian employeas sarvlng in tho nsuly definad

fiold arcas will continuo. to bo extandad tho concession

enumiratad in Annaxure 'c! to Govt lottor Mo, n/02586/ac/
PS 3(a)/97—5/D(Pay Sorvices) dt 25 Jan '64, Dofence

civilians employecs 82rving in Maylv Jafinad Field 1reae

will continyp to bo gxtendad thy concassiong enumarsted
in fppendix 'B' to Goyt lottor No, ap 25762/1G6/Ps 3(a)/

‘146-5/2/0(pay/soru1cas) dt 2nd arch 1968,

Thoss ordsrs will comg into Porce WeBefy 18t npril 1993,

This issgucs with ths concurrance of Finance Division or

this iMn vide thaoip po No, 5(a)/85=a( (14=94) dt 09,01,199s,

Yours PalthPully,’

Sd/=x x x x
K I Tluanga )

Undar Socretary to tha Goyt of India,
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SR
4 - NO, B/37269/AG/PS-3(a)/1862/D(pay/Serviceg)
RN Government of India
s Ministry of Defence

New Delhi, the 12th September 95,

CORRIGENDUM

b The following amendment is made to this Ministry's

| letter No,.B/37269/aG/PS=3(a)/165/D(pay/Services) dated
31,1,95, regarding ¥ Field Service Concessions to Defence
Civilians serving in the newly defind Field Areas :=

Para 2 may be deleted and substituted as &nder R

"These orders will come into force w.e.f. the date

of issue of.this letter namely woeo.fo 31,1,95. In

other words, no recovery will be made on account of
concessions like free rations/free single accommodation -
etc, already availed of by Defence Civililans as part

of Field Service Concessions from 1,4,93 to 31.,1¢95,
Similarly, no payment on account of SDA/SCA/SCA{RL)

will also be made from 1.,4.,93 to 30,1.,95%,

2, This corrigendum issued with the concurrence cf the
& Finance Division/AG of this Ministry vide their I Do
Noo 1033-pA dated 11,9.95, _

sd/-x x x x X
( L T Thuanga )
Under Secretary to the Govt. of India

To
The Chief of the Army Staff
New Delhi
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Annexure ‘H°

Copy of “iovt of [ndla, !Ji letter Jo, L/ 30264/ 8 /1053 a) /730/
D{Iay/t exrvices) doted 17 April'id.

\ S
N e

FIbLD ConVICD COKsEloes 10 DETE ik O EVi L ANE
CTnVId: L1tk i iy ueeiidsg 1 et AREAS/

The following smendments is made to this inlstry's lotter

/37269 /AG/ 1630 s) /D Pay/! exvices) datod 34 Jan'93,regarding

Field Cervice Concessions to Uefence Jivillans Sexviry in the
newly definad I'ield Axeas 3=

24

% The Dafence Clvilian cmployeos,serving in the newly
defined modified Fleld areas,will contlaue to be entitled
to the special (ompensatoryiiouote Locality)Allowances and
otiiexr allowance as admissible to defence Civilans,as

" akxherkxy hithertefore,undar - existing ianstrxuctions

{scuod by this tidnistry frem time to time, However,in

respoct of Uefenso Livillans ehployeos in the newly _
defined Fleld Areas,Specizl Compansatory{iiemote Lecality)
Allowance and other alloviances are net coacurraently sdmissible
alongwith Field texvice Concesslons.”

This corrlgendunm iszugs with the cencuxrence of the

Finance Division/Ai of this lilnlstry vide thelxr L.iU. No.
388/PA dated 05 April'95,

£df= X n X X X X K X X X X
( LT 1lugnua)
Under Cecretary to the Jovt of lndia

( Tela 3 303273v)
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, Copy of Secret letter No A/25761/AG/P53(b)/l46-3/2/D(pay/services)
dated 2,3.68 from R Govt of India Min of Def, New Delhi,

™

\tﬁ\

*Sub : Field.Service Concessions to Army Personnel And Defence

;‘ Civilians in Operational Areas

i

97
Ins

Pre

eff

I am directed to fefer to this Min letter No A/02584/AG/P83(a)/
S/D(Pay/services) dt the 25th January, 1964 as extended and Army
truction 7/S/48 as amended from time to time and to say that the

sident is pleased to sanction the following modification with
ect from the dates shown :=

-

(a) The rates of special compensatiry allowances will be
revised as under with effect from the 1st Mar, 1968 ;=

Rank Rate
Hony Commissioned officers 30,00
JCOs 25,00
! Hav 18,00
OR : 13,00
NCS (E) 10,00

(b) Field Service Concessions will cease to be admissibbe to
officers & personnel (including civilians paid @£ from Defence
Services Estimates) serving in Municipal & Cantonment areas of :-

(1)  SRINAGAR, JAMRU, UDHAMPUR and Darjeeling with effect
from the Ist March 1968,

l (ii) siliguri & Bagdogra with. effect ffom Ist March 1968,

l (¢) consequent upon the withdrawal of field service concessions,

the following concessions would become admissible at the stations

(1)  concessions listed in ApPpX 'A' to this letter to service
officers and personnel and those in Appendix 'B' to civilians
paid from Defence Services Estimates,

(ii) special ad-hoc allowance of Rs. 70/-pm to married’
: service officers forced to live singly due to non-availability
; of married accommodation for 2 years, the position to be
reviewed before the expiry of that period, -

- (4ii) The concessions listed in AppX 'A' and the special
"ad~hoc allowance referred to at (ii above will be

withdrawn when married accommodation is available to the
extent of 50%,

%2. Field Service Concessions for all the other areas would
ibe reviewed every two years,

i3o This letter- issues w;th concurrence of tbg Min of Fin
(Defence) vide their U.0, No 279-5/PA of 1968




/ copy / ‘”Qo
SESSED <i; Appendix 'B' to Ministry of
~N

Defence letter No A/25761/AG/
Ps3(b)/146-s/2 /D(Pay/Services)

: Dated the 2nd March 1968

Concessions Admissible to Civilians Paid From Defence
Services Estimates Including civilians Employed in lieu of
. Combatants And NCs(E) (BOTH POSTED) AND LOCALLY RECRUITED),
§ (a) Free remittance of family allotments.

i (b) 2 postage free forces letters per individual per week

(c) Remittance within INDIAN 1limits of money orders and

indian postal orders free of commission upto the maximum
valu€ of Rs. 30/~ per month per individual, ' :

(d) Retention of family accommodation allotted by Govt

at the old duty station on payment of normal rent, If the
accommodation retained is required to be allotted to
another entitled personnel for exigencies of service, the
families may be shifted to alternative accommodation
whether appropriate or inferiors to the status of the
individual concerned,

' Note = 1, Dearmess allowanges will continue to be
admissible in full,

Note:~' 2, The concession in (43) above is applicable only in
respect of accomodation held by the Ministry of
efence, Separate orders will follow in respect of
accommodation belong to the Ministry of works
housing and supply,
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point (Ly 64),
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/ No., 20014/4/86-E.1v P
G, ! Govt of India, : (; G
7 Ministry of Finance

/ } Deptt of Expenditure ' Q/

New Delhi the 23rd Sept!86

OFFICER MEMORANDUM

Subjet : Grant of Special Comp (Remote Locality) Allowance of
. Central Govt employees posted in Arunalchal Oradesh.

The undersigned is directed to say that consequent upon
-decisions taken by the Governement of the recommendations of the
Fourth Pay commission in regard to grant of Special Comp( Remote
locality) Allowance to Central Govt Employees posted in Arunalchal
Pradesh vide Resolution No. 14(1)/1c/86-dated the 13 Sep 86,
Banction of the president is hereby conveyed, in superssion of of
all the existing orders on the Subject to the grant of special Comp.
(Remote Locality) allowance to Central Gowmt Employees posted
in Arunalchal Pradesh at the following revised rates :-

Srl. Area Rates of Special X Comp Allowance per month (Rs)
No Basic Pay Basic pay g.g
| below of Rs.950/- pgyic Basic Basic pay

Rs, 950/- above but Rs, 1500/-PaY of Rs.

of Rs, 3000/-
below 1500/-§§2ve. 2000/~ and above
a
below Rsg 30
2000/~ above
but
below
1, Diffmxex-icult 150/- 250/= 350/~ 500/~ 660/~
area of ‘ .
Arunalchal
Pradesh
2, Through out 125/~ 200/~ 275/~ 400/~ 525/~
Arunalchal
Pradesh except
-|difficult areas._  _ T, - - e . e we=em ..
2., These areas take effect from 1.10.86 for the period from 1.,1.86

to 20,9.86, the above allowances will be drawn at the existing rastes
on the matopnal pay in the pre-revise scale,

3y Pay means pay in the revised a@xscales of py introduced under the

c¢s (RP) Rules 1986.R In the case of those who retaihed the exist
s¢ale of pay. It will include besides pay in the pre-revised scale of
pay appropriate dearness allowance, additfonal dearness allowance
d?arness pay ad~hoc DA and interim relief thereon at the rate in force
on 31.12.85. Where the application of revised rates in a loss to an
employee, who has been continuously drawing the allowance from a date:
prior to 1.10.86. The amount drwan by him imediately prior to that dat
will be protected by treating the difference between the allowance

~ 50 drawn and that admissible at the revision rates as Pethgoal
to him, The prdtection wil mmmdx continues till the employees rem~

a;ns posted in the said region and becomes eligible to higher amount .
e;ther on promotion or otherwise, '

!v Contdes eo2/=
|
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\ (cory}

S T

Note ;.pay means pay as pay as defined under FR. &k 9(21)(a)(1),

4, The Central Govt employees in respect of Special Compensatory
allowance x under there order will not be entitled to composite

Hill compensatory allowance in addition, However where the Hill Compe-~
nstory Allowance of any other compens&tory allowance admissible ig
more beneficial the same may be allowed in lieu of the Speical
Compensatory allowance. '

S The Special Cbmpensatoru allowance will be ¥ regulated during

leave joining m time and suspension in the same manner as City
Compensatory allowance under this Ministry's office Memorandum NO,
2.({87)-E~IT (B)/64 dated the 27 th November 1965 as amended from
time to time,

6. These arears will apply to civilians employees of the Centwal
Govt belonging to Gwoup B, C and D only. These orders will also
apply to the B,C and D civilians employees paid from'the Defence
Service Estimates. In regard to Armed Forces personnel and Railway
Employees the sparate orders will be issued by the Ministry of
Defence and Deptt of Railways respectively, .

Te In their application to the staff of India Audit and Account
Deptt, these ordess issue in consultatisn with Controller &
Auditor General of India, ‘

8a Hindi version of the order is attached,

SG/ =X=X=XwX =X =X
{ R Verma )
Joint Secy to the Govt of Tndia

e T ¢

SA/ =X =X =X=x
{ PT Peethamner )
Lt .
For Garrison Engineer
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Oifidas wox swvive In ¢ lorth lestem legion compricing the States
01 .&ror, itihal-ya, -Ldinuy, #4Gal:le ang Sfipura ana the Union
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P Lor ofzicais vivh wosc then 10 years ol sarvice, Preriocg gf
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A binilon 50 Cxtenucy,

. N EES: W d G 0 venten), donpdnddon/inalnizg shraod
o witdd bt et o d oo A0 vonatuentlal wienyee.

< . (2) Promilcn incai e pouts; )
(b) vusutaticn to cntaul tumzc posis; ana
l (C) course of t2.ilds,; abroad.
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